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appeared for the promotion post of Assis-.._ﬁ_f .«

Foreman and Power Controller of certain #n‘h"rb
In the Notification dated 5,8,82, 33 persons we re |
required to appear for the written test for sa?i" ion|
of the above mentioned posts to be held on tﬂﬂfm .

]

It was also mentioned in the said notificati% E“E,..!~

the selection is provisional and subject to the | ¢-

decision of the pending writ petition., The i‘" -

test was held on 9.11.82 and the result was decl sred

. and the candidates were required to appear in ‘th&
jnterview and the applicant was also appeared in
the interview., Before the date of interview, a
telephonic message was given by the D.RM not to

spare the selected candidates for the interview

- s St - = — -



=

S L =S

--ﬁ f.‘ix 14 ic Cé (I '; l{u MU iﬂ.;l’:r ﬁ'i”rj ners | nave a 1s

- R e N ol 20 S

3:1{_&.; on ﬁt‘h_f'} f'h}ij f.?i'i._'pr L:"-

......

ot i

law for selectim/appointmant to xhe’?
Asstt, Loco Foreman and Power Cmtr‘al.L f_

™

550-750 within a period of three mmt’ﬁ“
date of the receipt of the copy of this

It is not known whether the salet:;.im has S
given 4y

place or not, but the direction/in the said £V
k il -: ' " Ws

case are also to be taken as directim/ AT o
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case the said judgement will form part of the “4‘335
judgement, No order as to the costs. ";-:-‘ g
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